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SPECI AL LEAVE PETI TION (C) NO 15596 OF 2006

Wth

Speci al Leave Petition (C) No.17908 of 2006, Transfer Petition No.848 of 2006
and Contenpt Petition (C) No.285 of 2007

Heard | earned counsel for the parties.

Pursuant to order dated 31st August, 2007, passed by this Court, a
Conmittee was constituted for deciding the disputes between the parties, which has
submitted a report dated 8th March, 2008. In our view, if any of the parties fee
aggrieved by the report, it would be open tothemto challenge the sane before an
appropriate forum

Learned counsel appearing on behalf of the wit petitioner before the Hi gh
Court made a prayer for withdrawal of the Wit Petition (C No.3071 of 2006,
pendi ng before the
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Jharkhad Hi gh Court. We pernit the wit petitioner in the wit petition to wthdraw
t he sane.

The special |eave petitions are, accordingly, disposed of.

The transfer petition and the contenpt petition al so stands di sposed of.




